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MR. CHAIRMAN : Mr. Gupta, I have
had encugh arguments from both sides. I
will not let you speak further. Please sit
down. The matter is not before the
House, and 1 have said so. Therefore
there would be no speeches. I hav heard
two Members from this side, and two from
the side of the Government, and it is
enough for me to make up my mind, which
I will do in due course, \

—_—

REFERENCE TO CALLING ATTEN-
TION NOTICE RE STRIKE BY GOV-
ERNMENT EMPLOYEES AND THE
CONSEQUENT LAW AND ORDER
SITUATION IN UTTAR PRADESH

S AT (STTIRT) : HTFAS
GEIRIGES

sft gwafy : fFady amaT 7 @
g | 39 9EH £ ATHT |

H TAATTAN : ST AGN | F I
20 7 A gq aa7 feafg goow g1 0
£ 3OF Araey § SAI ATRAU TES
AT FFT g A IAT AT F ATH
fqaqs FTAT Agar g | sy frasa
FE § 9Zq G 999 & gEATfAT el

# gar & fAaET X gm 5 w7 ag
TR AT ¥ AT AR T 7 6 A
AT T FTT IAT A CATIE § 98 FH ITH!
ARAT AET T AT g ANA W AGY
T |

ga ey S & o w5 fowr 7 )
TrsgafA fl F1 3 AN FF CF AR
fegrar | Z@H @ 200G FT -
qre ¥ @A W AT 97 ST Tsaqrd
F1 WY Za9 oF wfqua, aWiEw, au
foRar ar | FMF G JY AT TR FT
oF( AT § 9 ah-aTE § %
IAT NN F GAUTAF G AAT

g 7 g, FET A qITAT  HN T

#fagi ok = sfawrfar & gwer
T Y §, AOIfE g aE g v
PAE-AET &/eH 3, AgEAT Alg-
Ty gfa@ uged | fegw g aw
AT ARCHRT FT 2T 39 &7 97 F¢
R @ A e A s
fafext #r fowre 57 w2 &, awr Y
AEEAT THFT SqAT IXAGLT 3
TEHTT FT AT Aifg o Fr=w &
FT FT @R AT AT A F -
FAATAT 7 7@ fam & gawwer ggare
FT VG § | ATART NATET q97 #7907
quTEd 29§ |

gAT (T qAT FET AT FY
qrv gr ATT9q FIW IS FT A0
forar afwa {2 off feafa amare fare
W1 @R U feafa W ogw A
ATIAF FlqeTead T ATF 7ged a8 o
T AT GIFL F ATT AHAT FT
AT AT § % ol o saw w3w
FCEIT AT FAT gy 7 T2 A} adhmy
AT T T qF 3 97 qWl POy
qEr ot

S0, T 94 20-7-66 FI, 7T
SATE FT 20 JIEG FT, gHA TF A9
TTogafd FT, TUTT Tt B SR [E-HeA
&t fgar a1 | ag are o ¥ e gy
a9 & grTiaq gsedl &) fEgges #
9 FLIATARATE | T AL & '—

“ITAT IIW T FIFIT dfeq famgr
FT GO ATH a9 TATE | FIQT F¥ AT
gear & 9% | fSHEEIT ugo do
T ereg faerfaafat &1 T gean
ST SAd T W@ g | a9 FH-
=f@l a7 fRgw sw@x arraat
HIYTITH FLHRT FAT & feg gz |
gy fas & srfgarfaa, Are a3 w1
T g1 FT {9599 & | o FH-
arfet 1 7% g w73 1"
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[ #r v |

TART AT, AHATTAT GATT GLFT
ga5 afafA—3aT II7 F 5937 05T
FAET T g% & foad qyF wofaes
o, Fexfree @l & QAT 9T, Ao
ugo o, faafersd aEf ofw fam
svifes ufadzg § @9 gaw wnfad
E—r =it wifEat A qOh & AT AT )
wa fasgr, wredm wgfase O,
R (AT, IR Ffaes Tt
qrFTATEY, TRTAT T 1A, HITo THo
qro, gafym WITH, ¥TXe THo Hlo
o, waATTAN fag, oeqd, wfEw
AT 2% AgR TAEd, J=q9 =1,
T, dET ITC AR, 4w fqardy, 74,
Fo dto 2T AfAAA FIAA, IT AT
Fmt 3, 7gr ¥ faax afsas ot
¥ foysesfza g AN AW 7 57 A7
faar

FZ AT 20 AT FT ATAT ) IAH
Iezafy @ At A I T 3w
o2 & qraa § 3w F, T HAT
§ gqftwr F7 T8 TF IAT AW % qIHA
g grefpa wY, g AET ¥ afa &
T$ 5 IO R_E ¥ wAd ¥ 2R
(geTdiT) FX, WX §H AGKHIT & A1
FEAT a1 & FF W F AT AHERX AW
¥ @ 3T FT I g3 2 1 &F 94T Ay
FA1 & fF IACIAM ¥ AR A £5 T
ATEd & A7 AL FIAT AR &, T "
gy feafq, arar FATIOT ATH AT
agrg |

sy, § HTR G SUL AW A
feqfy & X & 9igr sMT & 39099
FEM ATF 60 AIFAT 0 A% &
geaifaT a7y a9k 9 fF aar gw 7%
@ § B (0T I TEA 7 AT
TIAARe  (AdEfAE wwmr) JE @
% &, 741 39 FE @ & 997 s ar
FoRTe = ®1 9, foa #1 oaa;

[RAJYA SABHA]

Attention Notice 116
} F91 2R 7 T8 2 % Sfese agr ux @
. THFMA FTE AT AU T FEr
F qiga 1 ag 7 3 foad fF ag
TS G AT IT |

AT, 10 HE FY IAT N F A+
fagely &= & us 939 fivar | G
F1 A9 WEA 9B ¥ w4 a1 f oS
25 gfaoe TR framy O |41 ger
4T 3, TSl F AW o7 # oSy o\
o FX faege ag2 & F @ @I &,
aY g ARTL F HIT &7 |
SHRI M. P, SHUL LA (Uttar Pradesh):
Sir, I rise to a point of order, to ask

whether you have permitted him to make a
speech over the Calling-Attention Notice.

MR. CHAIRMAN : He is trying to con-
vince me that that Calling-Attention Notice
should be entertained. Now he i making
a speech which is rather too long [ usual-
ly allow Members to point out the essen-
tial points.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Sir, I rise to make one point,
and you please consider this aspect also.
He 1s making certain charges against the
U.P. Government. Now the UDP. Legis-
lature is already in session—I tell you—
and if he makes a statement, thep the Cen-
tral Government—quite rightly—will say
that we have nothing to do, we have
nothing to say on the matter, because it
is totally a State matter.

b iy gwrafa. aotATITEOST, sma d3
AT |
(Interruptions)

SHRI CHANDRA SHEKHAR : Mr.
Murahari, you cannot shout me down.
You please sit down.

My only point is that if anything is
said against the Government of Uttar Pra-
d:sh which is the constitutionally organised
Government and where the legislature is
normally functioning . . .

SHRI G MURAHARI  (Uttar Pra-
| desh) Where 1s 1t functioning ?
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SHRI CHANDRA SHEKHAR: And
the claims made are preposterous because
the main Opposition Party, the Jana
Sangh, iy not associated; the most respon-
sible Opposition, the P.S.P., is not there.
All the names ecnumerated hardly repre-
sent two per cent, of the public opinion
of Uttar Pradesh and if this unilateral
speech of my esteemed friend, Mr. Raj-
narain, is allowed and we are not given
an opportunity to give the other sids, it
will create a very bad impression on the
public; it will be arrogating the authority
of the U.P, legislature and iy will be an
affront to the Government of Uttar Pra-
desh. So if he is allowed to make his
statement I submit that someone from
this side from U.P.—I do not say myself
but someone from the Congress side—
should also be given an opportunity to ex-
plain the position because a one-sided view
ahould not go to the public.

SEVERAL HON. MEMBERS :
a point of order . . .

Sir, on

MR. CHAIRMAN: I can only deal
with one hon. Member at a time.

SHRI A. P. CHATTERIEE (West Ben-
gal) : Was it a point of order ?

MR. CHAIRMAN :
point of order.

Yes, it was a

SHRI D, THENGARI (Uttar Pradesh):
Sir, I should like to give one clarification
on behalf of the Jana Sangh that the Jana
Sangh had taken the initiative in the U.P,.
legislature in condemninz the Government
on all these points,

oft T sfm, § oamed

BT oIQ9 & G919 9419 SENER Sy

oft qwmafa : ST Y, AT s
&I TG Al AT Y |

o AHATREW  F A qEE §
forar e sy mivmmed st
§ FWr Tg) g )

oft wwrafa (78 gy T TAI &1 'him to read in Hindi.
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off T ;. ATY 48 AniEay,
1 AR A R geng @ 0
Al % T9 wuw Frels ge g 7
TG ¥ ST JLIW Y G A 11 arda
w qF B AR AT qIen wdAfar
# faTT F3& 3@ 989 7 dar @
srerT 7@, faega g8 AR aea dR a7
a § g &7 fagna ¥ frgea s=a A,
Faq &7 NT IGE I F AW T A
wifzee 256 1 G Gi=AT ITEAT § |
A o1 SIS 7 FEEAA H foaw
oA A Awg?

“The exccutive power of every Stats
shall be so excrcised as to ensure compli-
ance with the laws made by Parliament
and any existing laws which apply in
that State, and the executive power of
the Union shall extend to the giving of
such directions to a State as may ap-
pear to the Government of India to be
necessary for that purpose.”

SHRI P. N. SAPRU (Uttar Pradesh):
Sir, on a point of order. I thought that
one of the principles of my hon. friend's
party is that English should be banned.

MR. CHAIRMAN : That is not a point
of order. It is a point of relief; it is not
a point of order,

o} TR : oE gt fer
g frara frer T, g9 " <@t @Y
g TET & | AT W TG & o9 & a1
yqd g frw oY SO oW & oW
g, o fag fwdy & oY Hier 9@ W
qTgaT § Alicwa 256 |

SHRI M. M. DHARIA (Maharashtra):
In this Houss we have got an arrange-
ment to translate from Hindi into English
and from English into Hindi. When that
arrangement is there why should the time
of the House be wasted by reading ft
again ?

MR. CHAIRMAN : There will be soms
economy of the time of the House if there
were less points of order. I would allow
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oft T : st 9f, SF R
¥ wwwar § Toev SuS #®Y ST
WA SRA@Y St w1 gHr =ried
X §a & O gLl F1 gAY ATiEd
5 gfaa i< 1 g ‘fredl’ ()
T § | g9 20 AT FI HTIH!
fagma #, SO Ry F qumw G
T & R0 & A § AT T A1 9@
fem fr ga wegufa § afler %, g
arew fafaeex ¥ ol 1, gve g HET
¥ afiw =, fF Sox 93w & ae |
sirifeyg (faa) dfvg s o=
oF F15 STRifeey A feam wmoa
¥NT R T F IV S(EFC LY
¢ wfad an = eER &t @ W)
N T @& 1 Efd g T R &
aifese 256 98 & X TqF a8 FATR
g ga aee 3 & ¥ fev 7 s
¢ zafad § erfewsr 353 a6 &
Fidgema &1 fr 93 &A1 ATEat § |

e, ‘T I R, =
RTeao #1 ggia faggr a8l ot &
STFRT | QY FaH forar garm g

“Notwithstanding anything in this
Constitution, the exscutive power of the
Union shall extend to the giving of dirce-
tions to any State as to ths mancer in
which the executive power thereof is to
be exercised;”

wH If@ W F= #1 7g g% gfaw @
fs 17 vt < w1 et owigfeg
aq 9X IRifey (fAew) T awdr
gfe@dr ¥ s T, TED
watfa® F19 FA | IR GHR A0F
9T, Fg 9%, W FET GFR FA A
GATAF TG 1A g s !
q % T 939 & QEATAAIT Jeed]
F fas s v g F0g g R
T g9 ST FL F27 fF I ey
W AT @ E, WY @
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g & &, g A g T @t
Mt 1 Framem aar <@ 8, S FHER
HT qIQ JTET T, T IEL B 7 AT
§, 9§ ST STTET F WKW AT @
I qRg T ST NIW FT TAQTA &0
gfer 3 T ¥ AT S @ 8, fgenw
[ g ST @ g, S wifaf
3’ ﬁ « s e

ot gwmfa: oA Y, 9T FH
Fifoq, smosr T agad @ @
3T |

it TramTeRE : =i, 9T &t g
gifrrg (WIaaT) T HY &aTe Ffg |

=i} gwmafa: sy KiferT F1 e
FRIE!

st e oY @Y arly ad
ofY g & 1 A1 § o ax w °1 fv aeft
qifedl ¥ 98 T 1 AT 12 AT F IR
230 99 & qIR § IAT NI A AL A
W UF gRe wer g g o s &
FATL 99 § | ST gIXT §&9 & §o-
frq geetl ¥ qHA IUST 9 FRIT—

“Topmost Secret. D.O. letter No. so

and so, dated . . .”

SHRI M. P. SHUKLA : Sir, on a point

of order.

(Interruptions)

= qwrafa : ool 9gl F amasl O
@ JEEE | T B I TG § |

sff TeEIEw s, FC oA
qEETS TEI A AT AT FF YR W
‘oY &8 s ?

wft wwmafsr : omow ug FETE fF gk
%9 ¥ 3% I 3t § 1 g Aifew o
99 ST &K GTRR 1 W q@IR
24T gy qg Y )
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sff qQEATRN : SH 94 ¥ aw
1 & 71 & o v a7 s
Tgi 39 /Y, 9« fF amved waEe agl
59 81, 5= f% agt v Shaw |t 5
m q‘—@-@iﬂ-. . e

it gRwfa : s@vaer a1 W § |

& AT AAFIAT T T G
g7

L J ] * * L
st awmfa: TEATTAVS OF T
i
st TR 12 9 FT 50
firae & FO9 47 gg ATHAT IITAT § |
SHRI P. N. SAPRU : Sir, on a point
.of order., The Constitution of the country
fs a federal or a quasi-federal one, and so

far as this House is concerned, it has no
euthority over the legislature of a . . .

SHRI BHUPESH GUPTA (West Ben-
gal): We have every right.
(Interruptions)
SHRI G. MURAHAR!I: We have every
right; otherwise suspend this House.

(Interruptions)

SHRI P. N. SAPRU: Sir, on a point
of order, The Constitution of the country
is a federal or a quasi-federal onz, and so
far as this House is concerned, it has mo
suthority over the legislature of a

SHRI BHUPESH GUPTA :
every right.

We have

/

(Interruptions)

SHRI G. MURAHARI : We have every
right; otherwise suspend this House.

(Interruptions)
1 PM.
ot TrSrATOTr: 83 STEH, 95 ST |

SHRI CHANDRA SHEKAR (Uttar Pra-
desh) :  Mr. Chairman on a point of
order .

(Interruptions)
* ¢ * Expunged as ordered by the Chair.
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MR. CHATIRMAN : Order, order.

= qHATTA: HEAIT  GHTIRIT,
q IR Y I FIAT ATEAT § AL a2 &
FHATG GEEAT T AT FOeq FT A
&1 fearar srear § 1 e, 5 aww
FITET AFTW 6T 9 E©T § AR Fgt
g g AT <@g o

MR. CHAIRMAN : Please, he is on a
point of order.
ff TEREW ;7 GENEl
FU A AATE |
MR. CHAIRMAN: Mr. Rajnarain, I
cannot be as loud as you are, but I would
like you to listen. There is a point of

order. If there is a point of order, I must
listen to him. Mr. Chandra Shekhar,

SHRI CHANDRA SHEKHAR: My
point of order is this. I shall request Mr.
Bhupesh Gupta also to consider this point
of order, whether . .

MR. CHAIRMAN : I do not think i{ is
his business,

SHRI CHANDRA SHEKHAR: 1 with-
d.aw it, but I request you to consider this.
Is it proper for this House to consider ths
proceedings of a State Legislature . . .

SHRI RAJNARAIN : Why not?
(Interruptions)

MR. CHAIRMAN: 1 allowed you also
to speak. It is very unfair, cxtremely wn-
fair . .

(Interruptions)

SHRI CHANDRA SHEKHAR: My
point of order is that the hon. Member, Shri
Rajnarain Singh, has categorically said that
the proceedings in the U.P. Assembly are not
recorded. People are thrown out of ths
Legislature on the point of the bayonet and
he has made similarly two other points which
1 remember. Will it be proper for this
House of Parliament or will it be proper
for any State Legislature to comment upon
the proceedings and the manner of the pre-

'ceedings of this House ? I shall request any

pu—
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{Shri Chandra Shekhar.}

hon, Member to quote any authority vested
in this Parliament to consider the proceed-
ings and the manner of the proceedings con-
ducted in a State Legislature. Parliament
can intervene only when there is a regular
report from the Governor to the President
that our constitutional organisations there
or the Assembly has failed and that Parlia-
ment should take over the Legislature and
the consideration of the affairs of that
State. So, Mr., Chairman, I very humbly
request you, you may allow it, but a simi-
Jar richt will have to be granted to the
State Legislatures to discuss the proceed-
ings and the manner we are conducting pro-
ceedings in this House. And it will be
very unprecedented if the U.P. Assembly
began to discuss the speech made by the
hon. Member, Mr. Rajnarain in this House.
Then the Members also will have the right
and privilege to say that there was an ir-
responsible person.

MR. CHAIRMAN : I think there is great
substance in it.

(Interruptions)

SHRI BHUPESH GUPTA: You consi-
der it, He has said we are not discussing
the proceedings of the House.

MR. CHAIRMAN:
it.

He is discussing

SHRI BHUPESH GUPTA : We are say-
ing that a constitutional breakdown has
come about there. The Legislature is func-
tioning, but it is a fraud on the Constitu-
tion, because, according to our informa-
tion—not challenged by him—no recording
of legislative proceedings is there. It is
not in the discretion of the Speaker, Then,
it is in the newspapers. People are being
bodily lifted on the order of the hooligan
government there, thrown out of the House.
Therefore, I say hooliganism is going on
there and the Constitution is being prosti-
tuted before our eyes and hence Parliament
has a right to protect and defend the Con-
stitution and hence the seat of the Legis-
lature. It was so on many occasions in
Punjab, in Patiala. When the Congress
Party did not like the Kerala Communist
Ministry, everyday they brought in such
matters, We know jt. Therefore, do not
talk about precedence, Therefore, I say

[RAJYA SABHA ]

Attention Notice 124

that we are up against a hooligan govern-
ment which is trampling under foot the
Constitution of the country, It is the duty
of Parliament to . . .

MR. CHAIRMAN : All references to
the U.P. Assembly proceedings shall be ex-
punged.

(Interruptions)

SHRI BHUPESH GUPTA : Under what
rule ?

SHR! . MURAHARI: We protest

SHR1 BHUPESH GUPTA : 1should like
to know from the proceedings of the House
whether the references to the Kerala As-
scmbly, to the Kerala Government, in 1957
and 1958 were decleted from the proceed-
ings. No. Therefore, kindly do not give
such ruling. I would request you to consi
der it.

AN HON, MEMBER : Anarchy is reig-
ning there.

SHRI BHUPESH GUPTA : We are nos
reflecting on the Assembly. We are reflect-
ing on this, We arc not reflecing on the
Assembly, please understand,

SHRI G. MURAHARI: 1 appeal to
you once more to reconsider your decision to
expunge "it.

MR. CHAIRMAN : What have I ex-
punged ? I do not want the proceedings o’
the U.P. Assembly discussed here.

(Interruptions)

sft TreATRw: gt § arw @
g qafiwa F¢ T § A% g9 SuR
saw faam g F FEaE S g5
feasa €Y war SgY & | g9 aqwy
THERATT & & 5 gav w_w & oy
q ofsas wade fagr g s & o af
gedtrT g & fF s s Y mefifewt
Faz & T faer 1 W § 1 47 1@
TFRITAMT 37+ I have got every right
to speak in this House and give you in-
formation about that,
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of! gvimafa: 9 T FET 917 |
TR TP T JFAT FTE

off ToREE: g7 ¥ T TR
& SRAEA A1 1

of} wwnafa : T o9 gafeg w4t ?
% qgor off g § g & ot fF
&Y TEAEX H 7 )

st TR sqfq § W ¥
afie F<ar Jgar § fF oo gy
it g7 & & a1 g U Uy
wafae g far ar fr fow ast 51
o FH § 7 qH fRadr vt #
qz gt § T, 7 arw fav qgw
=41 F1 G0 AT NF A 9 T,
¥ wrerw forat s &7 faegR gw
TqT, FT gHR ag gy e @ B
o ST TS AATAT SO, KO
USE FT TAGT I FHATAH T, I
WU W AFIATZEE 159 gN, om-
ArENE, FETERA gem !

MR. CHAIRMAN :
stop now. Will you please stop ?

ot AT F ATy RT &
o FA1 gar § 5 avwie yredt

MR. CHAIRMAN :
stands adjourned till 2.30.

The House then adjourned for
lunch at ten minutes past one of

the clock.

—

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHARR-

MaN in the Chair,

THE DEPUTY CHAIRMAN : Mr. Raj-
marain, you have said what you had to say,
but I am prepared to give you some more
time if you can lay down any further specific

points you have,

[25 JULY 1966]
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down. You are getting beyond limits. Please
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S} THATTAY: FEAT ST-aWfy
ARy, ¥ I TR FT EFF qie
g7 ¥ grnrfad 93ed] FY G941 § STy
@ T 4T | 98 rRa § 5 7 g3 I
FT ot aF wEr @ 9w § 1 59 fad
F et iR e w3 § B oemeR
R AT ATFG @R T A faaAw o
FAZFE @A fF o 99T WRUR
Fifeeegmae A FE | T
qgf TEAe s fawgw amEeE
seg  (dnfea fgar) iR wersew
g3 99 WY & | 99 a9 § # qma
ferawar & g qFY AT qg TAT Argar
glfmag & 19027 s G
14 SIEE ST dRT § FEH
a1 a1 5 ey 9g S1gaT §, I a9g
ITEAT &, it qg Argan §, ST avg @
ST YW FI GHIT T UF qFAC A
amqarr%o 'G‘ﬂ’o, 3“\'0 3]1'§o Gﬂ'o, Leg:
gge o A1 foram snfead & qrar dew
& foad s forar &)

“The United Front of CPI(R), CPI(L),
SSP, RSPI and the Republican Party are
planning to organise the UP Bundh om
July 12, 1966. From the information re-
received so far, it appears that the agita-

tion may assume any of the following
forms :

1. Stopping train by chain pulling
squatting on railway tracks, lying in
front of the railway engines, and remow-
ing of fish plates. This activity is ex-
pected to start from the midnight of
July 11/12, 1966,

2. Surrounding and organising picket-
ing at post offices, telegraph offices,
courts, Vidhan Bhawan, residences eof
Ministers, district officers, etc.

3. Stopping of buses by placing bran-
ches of trees on the roads, deflating of
tyres and even puncturing them.

4, Organising strikes in educations)
institutions, mills and factories and Gov-
ernment offices.

5. Organising hartals in markets.
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[= TsTE)

6. Organising the demonstration, pub-
lic meetings in defiance of section 144
Cr.PC.

7. Cutting of telegraph and telephone
wires,

Will you please keep yourselves well
posted with the plans of local agitators in
your district, so that you are able to take
timely action to deal with the situation
that may arise ?

Government have already asked the
District Magistrates, who consider the ad-
visability of detaining immediately under
the P.D. Act all persons, who have re-
cently made speeches in your district, ad-
vocating violence or sabotage, suitable
action may please be taken in this regard
in consultation with your D.M.

Other leaders of importance, who are
likely to take active part in the agitation
may also be arrested as a preventive mea-
sure in consultation with your D.M. under
the preventive section on 7th and 8th
July. 1t is likely that some of these lea-
ders may try to go underground two or
three days before the Bundh day.

It will also be necessary to arrest the
local Goondas who always try to take
advantage of the situation of this type.
The arrest of these Goondas should also
be completed by you before the 11th July,
1966.

As regards the actual agitation on 12th
July, you must ensure that normal means
of communication are not disrupted in
any way. Where you apprehend that agi-
tators are likely to stop trains, you must
be prepared in advance to deal with the
gituation immediately so that the trains
are not delayed. Similarly no quarter
should be shown to agitators, who may
try to put up road blocks in order to dis-
rupt road communication.,

The Bharatiya Jan Sangh is against the
U.P Bandh and the possibility of clashes
between the followers of the Sangh and
the Bundh agitators cannot be ruled out,
You will have to keep a watch over any
such developments so that agitators are
suitably dealt with.
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gyawafa : fae TeMRm, 9%
g9 939 @), 9% g, WX A fa
qFATE |

S} TRATTA : IAL ST TR X
SiY g9 Fo §, 39 ST ag 2fed -

It is hoped that the proposed agitation
will be dealt with firmly so that normal

life continue and there is no disturbance
of the peace.

# orad gr &9 weq § fras s
argar g Fr sr ag agwX A% W dan
W &1 a8 qFe} @3 § FT W
qraeg foer ¥ wr § fagmr #71 ISR
WY T FY WY AT AIWA FALY
(doaa v wfafa) § s J FEA
g | faay gt @ §, w9 Tl ol
¥ @ § 9 gan ot Wifafaw aifa-
fovet wdlor (@) e aifei)
arfirer & | 1T I TR FATH FEN
# o = § frose wRa wy

FIFX @1 g Fgl q afuw gfaw
& v fF ga gard 3w & ¥g faa

fr & o fom Rzw fogg 4, & &=
# a9 FW, T 9847 F' AT FA@,
¥ arad #1 FER, § SATE arag A
FTE | @1 § FTAAT ATEAT § ATTH FIXA
oA g astna g awg ¥
1942 # goee fwar o1, o€y @ &
T 77 matae g aX W § (fF
AT G FTH FL AT T AT @)
People to do what Government wants.
@ A fEgT & amw & wfg B
IO T@ TEAEE #Y g 2|
& g e @ wew S 7 W
g e & @ g, dml W SFEw
e, amBiRie @ & &
ARTAZ F, TG FL, GG H ) 99 & a7
arq a3 § fr wamde ¥ g fefew
afwgza ¥, sov  gfew gfesew
dxg 5 q@ g s e W
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freeardr & & &Y 1| & JTaH @
g § 5 7 ol 9 w@as § oF
am gar A f97 4 25, 30 g W
a7 g | g Geeefur § ag @
g5 ot @R SO Fmi T A R
G agag & wift ¥ @g ag awr
g% AR /W & wifa ¥ ara g &y
qd | I9F g gH AN wile F arE
Tt ¥ foead gu o 919 g /w1 &
9T AT § AV goelt =ar & 5 TH/ 144
R AL &1 F Aoy Fger agar §
144 FIT§ | (W 144 AR "fqas
o1 friwm (fgy) &, dfqgm@ & am-
d4 F3T &1 T afaae 3 o] 144
o 2o dYo Hro Y €T AL T
&1 afFT a8 g 144 ST AR
FIX HE B I T AT § TAR
fenrifzs tRIfadT #1 %0 (Saifas
FE| F1 TRT) HIAT ARAT & 1 144 FT
qg 9i (SRw) A g 1 UF A% § 4W@
g o9 5w F yedEd ¥ gn
gy afrfag 9 oK g9 w kv & o
afc &g 144 o Sy o fafew
X &Y AR eF F e g) qrav v |
AR 7l M@ # gHIR aqe A
fafrees samgeEne S 144 § w9
T gU 9 &Y qUIH T FTAT T
a9 FR A FgT @A F 144 G
$ GFEAT § | ST WA o, S
TR ATIONG ) TFTHSI & AT
frar &, SiA FIE F wEA WY §um
feuT a7 IUH SN 144 F WEFY F 48
v a1 fr F1E WY feafer  wadE,
%Y o} it aae, F15 W Gau-
e WA S g% ¥ SRR =S
48 ST ANI] 1 IIAT FT, TVTU FE F7,
Afs X @ g FET 144 FAT @0
A GFAT | T I AW R 144
fsfezae afse & fgw (as) RFmaw
31 9 fefew dfaedz v 9], 144
Mg |
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ST 1 qTerw 1T Al ) 11 iy
F1 STo Fifgan dvrT w1 § &< agf
¥ QEHM T S4T g1 I §, IR
I F gfeaE ATEaTT T A )
fae a9 & fume T & 7 144
qISA A FROSTT et € a%T 188 7 4
{2 gfere st & U Afrge (e waf
& are AR I 1 4 fawr @7 Fatie Aty
¥ 1 7 fgad we9 & 919 AWy & agm
18T § OF 9T 5@ eAm ¥ 51 Ay
919 F1 9, LI a9 1 g9 | Gioge
wal 3y v 2 O fmie & sew
AETE | 144 TV FT ST TAX 04T
§ 188 7 | I6F A1 F%, AT gl g
ST AN STSHTH T T4 I § Nl
e 9T FIT &7 & SaW §, 37 9
%7 & g agi 9a & ofIT a%r v @
SATET APT W & | W 9T IqQ
g A @ faan awr 144 3T frewam
fpor <o TWwEAIET Wifgar wd€
ATEal &1 | oy agl w1 &fauw § 7 0
ay: dfqumargan g 1 fee fefegae
#foede wal #1 qwa § & sEex
Arfgar a1 ot § v 14 fo 3 fonee
g | oAt "iswge T FX RaT § 1
fhT FYT Alowegz AT Sar & 1 &To
difgr TR F@ § & gEra
UFTHT Gl HETAT A ZAT AT |
T To o THo (JFo) &F T ITar
21 oF gfaw i § | T 3EdER
ZEHT THBGT 4T F! § (T
TG TFEHT TREAR &1 §) To o
gHo (Ro) FFREF | 7 =g fr gk
AT Tg Hal awrd, T W ST
aqT gl TGAHE B AR § BT
Alh T T g3 g TEAC F ufaege
& HIE ¥ | woar oWy =ifed TH aw@i
&I

Iagwafa : &9 27 a9 & fag |
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St AR : | A4 § fadew
€& | gENlT St § AN qraHla g
gl AT AT o qET F WA FRATE
f g Al ST A AV QST 1 gA R
ATYET AT G FG G | g -
afgsit #1 waee (game) fwar g {9
IAT WAW I TIHTR FI 5T | T AIE
AT 90T T | gART TgA difeg - -

THE DEPUTY CHAIRMAN: 1 told
you that I would give you ten minutes more,
There are other Members who will not be
able to speak from the Opposition if you
carry on like this. Then I shall have to
ask for the reply. (Inferruptions) That is
all right, but he cannot go on. He does not
make any specific points. He has to make
&is point. 1 request Shri Rajnarain to take
his seat.

oft TAATORY © § faawrar ¥ w8 @
g\ SuE AT MA FT T G4 E,
fexgaarg 1o O M Fr gT A
THE DEPUTY CHAIRMAN : You have

not taken your seat . Only if you have taken
your seat, you can get up, You have not
taken your seat,
Y TARAATOA : LT FIET F AR A
g oifoe 1 oY Fdid 94 & 1 oW
qAIF weaT g% g | o 134t f&w g
@ § AT FIE % § | FIF AT
TT & fr Frelle B8 a9 &, FEAIE
& &7 qaame fovar gom &, AT oE)-
farawa &7 wF AT qET 9T @ |
W F57 § | qiE aF Al & 5ed 4
T G A6 AR T Y, qlega
QU & e qAT FT ATTATETE | T
T S| g W g < AT {oew

W AT I 9 F Al A R W

¥g @ & oRa@ & Sar 9T W@ ar
a9 94 udfie F gfeaw 7 saix famm

7 SEHT F AT & g, T A O

&1 98 & wWe § ) fedll F g F

el @iy g, fadr & fo F avelr enfy

2!

!

THE DEPUTY CHAIRMAN: I am on

my feet.

ot qIRTCRY : § aew (EETE 6
®r g [Rag sey & 99 | q@Ts R
AT AAT GG H G § STAT AT
gawFfey @ &1 T s ey
qadl & | Uo7 gt 9 Sfoge
¥ g I AT § 1 HEUHTH H
FIHTATTIETE | T F ER Ay
T S Ao F FAMQ gAY
IR A WET AN 9 Q1A
arqd R aT 9w F 9T FgAT =g
g f& o gaR awEw @ 0%
agr 1 forg wew F ey - ¢ -

THE DEPUTY CHAIRMAN : Will you

please take your scat? I am on my feet.
Please take your seat.

=t s gl swawfaagear
HON. MEMBERS : Obey the Chair.

THE DEPUTY CHAIRMAN : Pleass sit

down.

ot TiTe: § fAgm oeT #
WY S wTN AGaT § X AT q8W
§ gaearfas awETadl TS g | %
NRW # FHI1E FTF Agl WG TATE | GG F
FA N o <8 §, weds w0 o1 |
&, ITH! ST AN M G, ereTarS
F ¥R GG I FAWG! T AW
T w g fve = & wd9id
fadig a< § ag ww,Ear ! @d §
IH Y 97, E@rl‘& F wEA QT
Tt @ A forg 3T s |
AL SRA A SN AR GF §, §R
IOAT AR F wwwr  vg wawfa
F qra § | gH T wEawf@El #1 wden
TRl BT TFd | AR AMG ST THAN
&, SEI AT, T §, T4 g1 ST G
d fow o & gfew s -
sifel 97 fadwar & e S@Ew,
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B IAATT TG THIR ATT FIHTLE |
Y g F gH oF fame & fag

Trake (<) AE FTEHA
gaawmafa : 35 3T

& TAAATORS : 7 AT ¥ AT
%2 @ §, FE3ee FT @ g, AT I
Y29 #1 feals #1 3G | SAT 9T &I
TCHIT 79 FAA S AT GIE ! FA FH
N TR AT H T, I A
ag w1 TEresH {FwEr ? S AT
AN E ?

THE DEPUTY CHAIRMAN : Mr. Raj-
narain, take your seat. This is for the last
time,

&} QAR : T THIT §T FX
AT | SATJAT FI GTHL KT §THT,
TG TeETH  IF WiE | I WAW
R aTFIAFSFIGE

SHRI M. GOVINDA REDDY (Mysore):
Obey the Chair.

THE "DEPUTY CHAIRMAN : Please
take your seat, You will have to resume
your seat. You have to sit down. I am on
my feet. Please follow parliamentary proce-
dure. Mr. Govindap Nair.

& TRAATTRY © I T3 H[ LRI

LIEracil
THE DEPUTY CHA'TRMAN : Mr. Roj-
narain, please take your seat,

Sl QI FET  F Sk
ATYE T FET (6 T T6 GE&TT FI
foqa filwa, ag o fefena #ila)
T GHI T BETIT Y ST #A[-
f@t ux €51 Sona 1 FaerrefiaY 9 g1
T7E, FFaT awg o 7 FAR |

(Shri G. Murahari stood up)
THE DEPUTY CHAIRMAN : You can-

not speak until the other Member has taken
his geat. He has not yiclded.
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=t TAATTAN : A TT GIHFTLHY
TS FU, SAT F2W FT THIR B
g | og GfauTe H W g ) 59 a5
IO RN FI GHIT @ a7 aF
a8l 95 o |
THE DEPUTY CHAIRMAN : Mr. Raj-
narain, please take your seat. (Inferrup-

tions) Order, order. You will have to take
your seat. '

sff TR ¢ § ATE IEH &
qrd FEAT JgaT § fF e Sa% udwW
F wIF F1 {TAF wansy, agdta
HT YTEA AR FERC | Tg IAL AW
FY SAGT I AT ) STaT TEf Fi FIS
T ST AT AGY 9 Gl | 55 TW
AT 8, a8 TLHL GAT 7ET & |

(Interruptions)

Tq TG, AT |

THE DEPUTY CHAIRMAN: I am
sorry. I have to ask the hon. Member to
withdraw from the House.

o TRTCA : ST TT GTHILHT

gavelr - -
(Interruptions)

THE DEPUTY CHAIRMAN : I would
request you to withdraw from the House.
Please withdraw from the House, Mr Raj
parain. (Interruptions) 1 have asked him
to withdraw from the House. He has not.
I name him.

THE LEADER OF THE HOUSE (SHRI
M. C, CHAGLA) : 1 hope the hon. Mem-
ber will respect the ruling of the Chair
and withdraw from the House. Otherwise,
I will have to . . .

SHRI BHUPESH GUPTA:
speak on it.

We shall

(Inferruptions)

SHRI M. C. CHAGLA : I move:

“Fhat Shri Rajnarain be suspended
from the service of the House for a
period of one week.”
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THE DEPUTY CHAIRM AN : The ques-
ion i8:

“That Shri Rajnarain be suspended
from the service of the House for a
period of one week.”

The motion was adopted.

THE DEPUTY CHAIRMAN : Shri Raj-
narain is suspended for one week.

(Some hon, Members stood up)

THE DEPUTY CHAIRMAN : You can-
1ot speak, Nobody can speak on this. I
whall follow the rules very strictly,

OPPOSITION MEMBERS :

THE DEPUTY CHAIRMAN: Rule
256(2)—I am readying the rule—

No.

“If a member is so named by the Chair-
man, he shall forihwith put the question
on a motion being made, no amendment,
adjournment or debate being allowed, that
the member (naming him) be suspended
from the service of the Council for a
period not exceeding the remainder of the
session.”

(Interruptions)

THE DEPUTY CHAIRMAN: The
House is not in a position to listen to my
voice.

(Interruptions)

I have asked the Member to withdraw
and he must withdraw from the House. He
has been suspended for one week and he
must go out of the House.

OPPOSITION MEMBERS: No.

SHRI BHUPESH GUPTA : We ask you
to reconsider it. (Inferruptions) The Lea-
der of the House is there. Madam, Deputy
Chairman, it affects th: freedom of the
House.

& THAATTAT . IF §F IAL II;
$F G Agl g3, § Ag) g2 1 3N
RT & R A TF FATIET 93
7 Ol €, G SF T8 g2, W At
| 9 TS T &, Tg 3FRT @aT
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TEY, ST WHT TR &, THTL AAT TG
2 | ¥aw % ulga T wfm $
I & fog g7 ST ' wEAT g0 qH
a3 |

oft 7118 gl : Mt T WA |

&) TATITEW : TH GIH FT 3GAT
2 (o aed #M I F AR R WL
F7 faQg &WTg |

THE DEPUTY CHAIRMAN : The mo-
tion has been adopted. Let Shri Rajnarain
be removed from the House, Call the Mar-
shal.

it M¥ avelk : WA § §o Tl
AN

st TEITAw : § 3@ar § fr &9
CRELACO

A

THE DEPUTY CHAIRMAN: I may
put the motion again for those Members who
may not have heard it:

“That Shri Rajnarain be suspended
from the service of the Houset for a
period of one week.”

The motion was adopted,

THE DEPUTY CHAIRMAN :
Rajnarain does not leave the House,
will have to be removed.

It Shri
he

&) TARTTHO : IAL TT F GTHIT
F1 @ AT Tled | 9 36§ F1 B9
FT W I T3 AE § uT oF i 96
T3% FY GG A gEIS WV | ]4-
{75 1 &7 |, WEIaT R T H . .

THE DEPUTY CHAIRMAN : Shri Raj-
narain will have to be removed.

SHRI BHUPESH GUPTA : We aro pot
even allowed to speak on the motion.

THE DEPUTY CHAIRMAN: Please

refer to the Rule.
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SHRI BHUPESH GUPTA : Permission '
is given in the other House. Why can it

aot be given in this House ? Madam, De-
puty Chairman, I would make my submis-
sion. You can call your Army, if you like.
We will not go unless we have a voice on
this motion. Can we not make even our
submission to you?

THE DEPUTY CHAIRMAN : Call the
Marshal.

(Interruptions)

ol TR © ITAAfT AT
AT ZAT AFT KT ATAT G AT & Qv
AFTd B AT F A AT &, HOALT
H @ | 7 e g, gafTa &
e & fad aff mAar g 1 e 7
GIFTN T ST WA F7 ATHTA FT R
W o w39 TSy 99T %7 9T
WR adl g & S dare g
-

SHRI BHUPESH GUPTA: We want tc

speak but we are not even allowed to
swpeak.

ofi TR : qGT BT AL T
#1 gZ7d | TG T GO FT 09 G
AT B | ATT AT Fl GeAT HX g
§ | Sarfaag 21 e gt | § | A A
FTT TIAT TATGL § U ATOEE TR
ETAT | TS JAXHIN FT AT, T
N T ¥ W 2 W G A B
qsq §AT &1 1 TS &9 Fi afgar
i & fag 3@ 70 B1g

# q@ GHY L &1 TAaT A FAL
ST &N ST Y AT WA TG N A
I A_w w1 qialiaa st wr g

SHRI BHUPESH GUPTA: Allow us
to speak. I submit to the House it will be
a very bad precedent if you remove him
from the House. Please do not use force.
The consequences will be very bad.

THE DEPUTY CHAIRMAN: Please sit
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ofy 08 qTEf} ;AR WA E
2 oi% amw gt frFrrr 9w € !
S QAATTEAN : 9 A HewT B
afcar AT afgar & A awat § &
STT TAT AW Fi GLHTT FY g7 |
T FF T qUAT AT TEHT HLRIL T
q3% ) § a8 ALY gedi § W F AR
AE | F & AR AGTE | TOF Y
fifsq waaar & a8 o0 & & &
g<lirer gt agl & 9 WS
THE DEPUTY CHAIRMAN: I want
to appeal to the Members that the ruling
of the Chair must be carried out and he
must leave the House according to the

ruling, And if any one wants to say amy-
thing, 1 am willing to see them.

The House stands adjourned for ten
minutes.

The House then adjourned at
fifty five minutes past two of
the clock.

The House reassembled at thirteen min-
u‘es past three of the clock, THE DepuTY
CHAIRMAN in the Chair.

THE DEPUTY CHAIRMAN: The
House has suspended Shri Raj Narain. He
must leave the House or he will have to
be physically removed.

off TRATCAN : § oS FT G 9@
fa ...
(Interruptions)

THE DEPUTY CHAIRMAN: I do not
want to listen now.

Y TERATQ : 3T G UL FY

TS, T FTEFAHAFCHG . . .

THE DEPUTY CHAIRMAN : Call the
Marshal.

St TR : g0 TS AT A
AT BT | ag GT ASY HWT FV
FF @ AT =R § )

(Shri Rajnarain was removed from the Houss
by the Marshal)

{(More interruptions)
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THE DEPUTY CHAIRMAN: No, no.
No comments. Order, order.

SHRI BHUPESH GUPTA: You ad-
journ the House. There is no use, Let us
adjourn the House. That is better, You
should adjourn the House, Madam De-
puty Chairman.

SHRI G. MURAHARI: * i .

THE DEPUTY CHAIRMAN: You all
sit down in your seats. 1 have asked Shri
QGaure Murahari to take his seat. If he
does not listen to me he will have to go.

(More interruptions)

SHRI G. MURAHARI: * d ¢

THE DEPUTY CHAIRMAN: Shri
Gaure Murahari will withdraw from the
House.

'SHRI G. MURAHARI: No.

(Shri G. Murchari came near the Table
and continued shouting)

THE DEPUTY CHAIRMAN: I name
Shri Gaure Murahari,

SHRI M. C. CHAGLA: Madam, I
move:

“That Shri G. Murahari be suspended
from the service of the House for a
period of one week.”

The question was put and the mation
was adopted.

SHRI G, MURAHARTI: LI

THE DEPUTY CHAIRMAN: Call the
Marshal.

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, it is better you ad-
journ the House.

SHRI M. N. GOVINDAN NAIR
(Kerala): * * * Why not adjourn the
House?

(Shri G. Murahari was removed from the
House by the Marshal)

ss¢ Bypunged as ordered by the Chair.
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SHR1 BHUPESH GUPTA: 1 am ouly
suggesting adjournment of the House,

SHRI D. L. SEN GUPTA (West Ben-
gal): The House should not be allowed
to continue. -

(Interruptions)

SHRI BHUPESH GUPTA: 1t shonid
not be a question of prestige between the
Government and the Opposition. If that
is what it is, then all of us will have to be
physically lifted.

THE DEPUTY CHAIRMAN: Y want
Members to take their seats if they want
ma to listen to what they say.

SEVERAL HON. MEMBERS: We will
not allow the House to proceed.

THE DEPUTY CHAIRMAN: If you
want me to listen, please resume your
seats.

SHRI BHUPESH GUPTA: They never
fisten to us. What for are we to resums
our seats? With the Opposition here
they will not be able to do any business
today. You may eliminate the Opposi-
tion and then you can have your busi-
ness. This has been made, Madam Deputy
Chairman, a point of prestige by the Gov-
ernment.

THE DEPUTY CHAIRMAN. {ntil
the hon. Members who are out of their
seats go back to their seats, I will not lis-
ten.

SEVERAL HON. MEMBERS: We will
not allow thc House to proceed.

SHR1 BHUPESH GUPTA: It will be
shown ta outside that we are thrown out.
We have sat here for fourteen years. Is
the dignity of the House to be maintained
by force? I am suggesting this as a Mem-
ber of the Opposition and this is alsp a
suggestion. I am surprised that the Leader
of the House is keeping quiet.

SHRI M. C. CHAGLA:
down, I shall speak.

if he will sit
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SHR1 BHUPESH GUPTA: Do you
think that the entire Opposition is {0 be
thrown out? Is it not better for ynu to
advise the Chair to adjourn so that we can
discuss about this.

SHRI M. C. CHAGLA: Will you permi!
me to say a word? This is a House whcse
dignity we must maintain.

HON. MEMBERS: Why?

(Interruptions)

SHRI M. C. CHAGLA: I bave not
finished. We must uphold the dignity of
the House irrespective of the Party to
which we belong. If the Chairman gives a
ruling, we must obey it even if we think
that the ruling is wrong. That 1s the fiast
principle of a democratic Parliament. She
gave a ruling that Rajnarain Siaghji should
go out. He refused to obey. What are
we to do? What is she to do?

SHRI D. L. SEN GUPTA: She 2aid ‘no
appeal’.

SHRI BHUPESH GUPTA: You have
put that question. Is it always an imnu-
table law of parliamentary practice that
force should be used?

SHRI M. C. CHAGLA: May 1 say one
thing?

SHRI BHUPESH GUPTA: This is not
the only course.

SHRI M. C. CHAGLA: Mr. Gupta is
a senior, respected Member of this House.
1 expected him to support the Chair and pre-
vent the obstruction to the removal of
Rajnarain Singh. Every Member of this
House shculd have rallied to the support
of the Chair to remove the obstruction.
What do we find?

SHRI NIREN GHOSH (West Bengal):
We gave reasonable support.

SHRI D. L. SEN GUPTA: Ia the other
House this morning when Mr. S, M. Baner-
jee was named, all the othsr Members
were heard. Here when Shri Rajnarain
Singh was expelled, 1 wanted to make an
appeal. She said: ‘No appeal’. TIs it
parliamentary practice? You are acking us
i keep quiet. When Mr. Banerjes was
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expelled they were given a hearing
Here no hearing is allowed.

SHRI BHUPESH GUPTA: I'still ask the
Leader of the House in the name of the
House if I may, certainly in the name of
the Opposition, and 1 would reque:t him
not to pursue the course that he has
chosen. It is a perilous course. The
dignity of the House will never be main-
tained over the corpses of Members.

(Interruptions)

SHRI ABID ALI (Maharasitra): Do
not challenge us.

SHRI BHUPESH GUPTA: If you lis-

.ten to that advice, it is open to you to call

the constable and throw us out, If you
listen to our advice, you adjourn the House
so that we can discuss this.

SHRI CHANDRA SHEKHAR: 1 re-
quest you to maintain the dignity of the
House and the Members who are particu-
larly flouting the decision of the House
should be named and suspendzd by the

House. Why should you not suspend
these Members?
THE DEPUTY CHAIRMAN: Order,

order.

SHRI M. C. CHAGLA: I am prepared
to do this at the risk of opposition from
my own side. If order is restored in this
House, if the two Members who are eus-
pended come back and apologise o yon
and to the House for their behaviour, I
am prepared to suggest to the House that
the order of suspension be removed, but
we must have order first,

SHRI D. L. SEN GUPTA: No apology

SHRI BHUPESH GUPTA: You deal

with us as you dealt with Shri Rajnarain
Singh.

THE DEPUTY CHAIRMAN: The
Chair is the symbol of decorum and de-
cency with which we must carry on our
daily business. The procedure must be
put into force. 1 have appealed to hon.
Members who have not gone back to their
seats, I appeal once gain to all hon. Mem-
bers here to resume their seats before I
could hear them. Hon. Members will plsase
take their seats. Go back to your
seats. I was very particular that they must
go back to their seats.
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SHRt BHUPESH GUPTA: Now shall

there be arguments?
[ ]

THE DEPUTY CHAIRMAN: All are
not in their seats. . I would like them to
go back to their seats, to the scats allotted
to them. Once again I appeal to every
Member to be in his seat—both on this
side and on that side.

SHRI M. N. GOVINDAN NAIR:
is only when voting is there.

It

THE DEPUTY CHAIRMAN: It is an
order.

THE DEPUTY CHAIRMAN: 1f you
want the House to continue, dignity must
be maintained.

SHRI BHUPESH GUPTA: Only when
there i voting, they have to be in their
seats in order to vote.

THE DEPUTY CHAIRMAN: That is
why I am using the word ‘please’.

SHRI D. L. SEN GUPTA: 1 am re-

questing you not to say that.

SHRI BHUPESH GUPTA: All of us
have resumed our seats,

HON. MEMBERS: No.

SHRI BHUPESH GUPTA: Do you want
your pound of flesh? You need not take
nosice of it. You see that nobody is stand-
ing.

HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: This is the
cussed mentality against which we are
speaking. Did we respect your opinion or
pot Madam? Now they are saying ‘no,
no'. Yes, you have the majority, I know.
1 would request you to consider the entire
situation. We do not go into what has
happened, regrettable as it is, shocking as
it is to us, the ejecting by force of a
Member of the Opposition. We all feel
hurt and grieved over this matter as it
has never happened before in these four-
teen years of our parliameatary career
but to-day I would like to know whether
it is not known to Parliamentary procedure
and practice in the country and elsewhere
that when a situation of this kind does
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arise, the Chairman acts in a manmer as
indeed you will act, to bring about equili-
brium? The Leader of the House forgets
that he is the Leader of the House and
he stands for the _dignity of the entire
House and that of the Opposition in parti-
cular and in such a situation he <hould
come out with a particular preposit which
prima focie would make itself acceptable
not only to those who supported him but
to those who opposed him and it is for
him to initiate this process. I regret very
much that Mr. Chagla has not foiflowed
this way.

SHRI M. M. DHARIA: It is not correct.
He has moa'ntained the dignity of the
House.

SHRI BHUPESH GUPTA: 1 zan well
understand that behind the show of anger
is pot reason. I am submitting to you here;
I am submitting to the Deputy Chairman
here.

SHRI M. M. DHARIA: We do not want
to hear sermons from Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA: Well, you
need pot hear me. If you like, you can
walk out; you can walk out if you do not
like to listen to me. Now I make a sug-
gestion and it is on my own. I have not
consulted my colleagues over this matter.
All the same I am making a suggestion
and I hope my colleagues will agree, or
at least will not oppose it. I suggest that
the House be adjourned now.

HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: You may
say “No”. Certainly you mayv say, “No".
But cannot I make a suggestion? Well, I
know your voice and I am very familiar
with it. Let the House now adjourn, and
then I say that the Leader of the House
act as the Leader and consult all the ep-
position groups, and others on his side
also, if he likes, and make an effort, so
that some solution is found of tha situation
that had been created. That is all that I
can say, Madam Deputy Chairman. Now
you may ask, “Is there any precedent?
There are plenty of precedents. REvery
legislature has precedents, You may not
follow them, and I am not asking you te
follow them necessarily if you are not
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convinced. But there is the precedent
in many such legislatures and in compar-
able situations it has adjourned. Even in
the Lok Sabha it has happened. Even in
the British Parliament it has happened.
In the French Parliament it very often
happens. Now in these parliaments peo-
ple do not think of using force. When a
situation gets out of control, the dignity
of the House is sought to be maintained.
(Interruptions) Well, Mr. Abid Ali, my
esteemed friend, hardly knows about parlia-
ment. Therefore he need not talk on this
subject. Now the position is this.

SHRI ABID ALI: What happens in
Russia in a comparable situation?

SHRI BHUPESH GUPTA: I shall not
blame you if you do not know very much,
but the more you speak, the more the
ignorance you reveal. But if you like that
exhibi¥dn, you can do so. Now therefore
it is open to vou. Now do you think,
Madam Deputy Chairman, that the best
course for maintaining the dignity of the
House is a repetition of what has happen-
ed, namely the use of force, or do you
think that some other acceptable method
should be tried in order to bring about
peace and equilibrium in the House? It
is for you to think over and decide.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Who is responsible for this most
painful situation that has occurred?

SHRI BHUPESH GUPTA: Now I am
not going into the past. Certainly there
the hon. Member may have one opinion,
and we may have another. Therefore I
have avoided reference to the past incident
and I have not gone into the past. It is
an injury which we have suffered and it
will take a long time to heal. But I am
not going into this thing at all. All I
am saying is what you are going to do at
the moment. Now there authority does
not come. Are you going to employ force
against all of us to be evicted, or do you
seek some other alternative way of bring-
ing back the dignity of the House as you
understand it. And there co-operation
will be given. Co-operation will come
from this side, but it is for you te take a
decision to the best of your judgmeat.
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SHR1 CHANDRA SHEKHAR: Madam
Deputy Chairman, . . .

THE DEPUTY CHAIRMAN: I shall
now hear Mr. Thengari.

SHRI D. THENGARI: Madam Deputy
Chairman, I have also given a Calling-
Attention Notice on the same subject.
Much has been said about the subject and
as far as possible I shall see that there is
no repetition of what has been said.

SHRI M. N. GOVINDAN NAIR:
Madam, I want to know whether you are
reverting to the discussion on Uttar Pra-
desh, or are you discussing the future pro-
cedure to be adopted to avoid such un-
happy incidents, Now Mr. Thengari started
by saying that he had given a Calling-
Attention Notice and all that. Now com-
rade Bhupesh Gupta has given such a
Notice. 1 bave given. All of us have
given.

SHRI D. THENGARI: Madam Deputy
Chairman, I had also the permission from
the Chair to speak on the situation im
Uttar Pradesh.

THE DEPUTY CHAIIMAN: Yes, vou
have the permission from the Chair, but
be very brief, Mr. Thengari.

SHRI D. THENGARI: Madam, now
the situation in Uttar Pradesh, as has been
evident, is extremely serious, and the
Centre cannot shirk its responsibility just
by arguing that it is a State subject. The
Centre has to prevail upon the State Gov-
ernment to restore normalcy by conce-
ding the demand of the people in general,
and the Government employees ipn parti-
cular., Now these demands include & judi-
cial inquiry.

SHRI M. N, GOVINDAN NAIR: Now
all of us have given Calling-Atteation
Notices on this subject, on this very issue.
Then we were faced with a particular
situation,

THE DEPUTY CHAIRMAN: 1 shall
give you a chance to place your views alse
a little later, if you like to do so.

SHRI M. N. GOVINDAN NAIR: But
I want to know from you whether the
House is in possession of the veual busi-
ness, or . .
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SHRI AKBAR ALI KHAN: He is in
passession of the House now and let him
speak.

SHRI D. THENGARI: Madam, the de-
mands of the people of U.P. in general,
and of the Government employees in parti-
cular are that they have demanded that
a judicial inquiry be held into the lathi
charge within the precincts of the Secie-
tariat on the 15th of this month, that the
Chief Secretary, Mr. K. K. Das, be remov-
ed immediately, that Government should
assure that there will be no victimisation
of the U.P. State Government employzes,
that there should be the transfer of the
District Magistrate and Superintendent of
Police of Banda, and that compensation
should be given immediately to the fami-
lies of the people shot dead in the police
firing. Unless the Centre brings appro-
priate pressure to bear upon the State
Government to concede these demands, it
would be impossible to run the Govern-
ment there. The law and order situation
has already broken down there, and there-
fore I urge upon the Central Government
to bring that pressure and see that these
popular demands are conceded.

Thank you.

THE DEPUTY CHAIRMAN: Mr.
Chandra Shekhar. Please be very brief.

SHRI CHANDRA SHEKHAR: Very
brief, Madam Deputy Chairman, Now
what has happened in U.P. is really very
tragic. I fully associate myself with the
sentiments of those Opposition Members
who feel that there has been brutal firing
in Banda. I am not alone in saying that there
has been brutal firing; also Congress
Members in the U.P, Assembly have said
it. I say this only because this is the proof
that the administration in U.P. exists. The
very next day after the firing one of the
Cabinet Ministers visited Banda and on
the day following he reported to the Cabi-
aet, And the same evening the U.P. Gov-
ernment instituted a judicial inquiry. So
within three days of the firing the U.P.
Government instituted an inquiry taking
into grievances of the people, taking into
consideration certain evidence that prima
facie appeared correct to that Cabi-
net Minister of the U.P, Government. Now
if it proves anything, it proves that the
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Government of U.P. is vigilant to the
grievances of the people. It cnly proves
that the U.P. administration is functioning
to its utmost ability .

SHRI ARJUN ARORA (Uttar Pra-
desh): But since then too much water has
flown under the Gomti bridge.

SHRI CHANDRA SHEKHAR: I also
azree with my friend, Mr. Arjun Arora,
that too much water has flown beneath
the Gomti bridge. But what has happen-
ed? I know that there are the grievances of
the Government employees in U.P. I
know that they are genuine grievances of
a certain section of the empluoyees. But
I shall request Members in the Opposition
to realise that there are genuine difficulties
with the State Government. You know
that U.P. is the most economically back-
ward State today in India. There are not
enough funds to be given to the Govern-

ment employees. The Chief Minister of
UP, has been very sympathetic to
to them . . .

THE DEPUTY CHAIRMAN: Please

do not speak at length.
SHRI CHANDRA SHEKHAR: I will
not speak at length.

THE DEPUTY CHAIRMAN:
make your point and sit down.

Please

SHRI CHANDRA SHEKHAR: Madam,
I am the first speaker on this side and
therefore . . .

THE DEPUTY CHAIRMAN: I do not
think you should speak so much. Please
be brief, I want to go back to the regular
business.

SHRI CHANDRA SHEKHAR: Madam
Deputy Chairman, I was saying that the

U.P. Government is fully aware that there
are difficulties .

SHRI ARJUN “ARORA :  What are we
discussing, Madam?

THE DEPUTY CHAIRMAN:
permitted him to speak.

I have

SHRI CHANDRA SHEKHAR: Well, it

you want to create trouble better go thar
side.
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SHRI ARJUN ARORA: 1 am not &
turncoat like the hon. Member who, having
got elected on the P.S.P. ticket, has quictly
crossed over to that side.

SHRI CHANDRA SHEKHAR: The
remarks of my friend do not deserse any
condemnation from me.

Madam, I was saying that the U.P. Gov-
ernment is totally conscious and they are
making efforts to tackle the problem. Some
Members of Parliament only yes'erda)
made an appeal to the Government of U.P
that the U.P. Government should considi¢
their demands sympathetically.

I would also request hon. Members to
take one point into consideration. Thc
whole life in U.P. is going on normally
There is som~ difficul y in he functioning
of the secretariat Some clerks, some
lower grade clerks and others are on striks;
it does not mean that the whole U.P. Ad-
ministration has collapsed. $So, Madan
Deputy Chairman, 1 only say that this is
a matter to be discussed by the U P. Gov-
ernment.

SHRI M. N. GOVINDAN NAIR:
Madam Deputy Chairman, a very s:rious
situation is existing in UP. today and }
do not quite understand why Members on
that side do not realise the gravity of the
situation in U.P. I cannot think of any
parallel in any other part of the country
For the first time the entire administrative
machinery has broken down in U.P.

SOME HON. MEMBERS: No, no.

SHRI M N GOVINDAN NAIR: Yaour
shouting will not change matters.

SHRT M M DHARIA: Your shouting
also w1l not bring about such a situation.

SHRI M. N. GOVINDAN NAIR: All
the N.G.Os. are on strike and every paper
carries that news What does that mean?
If th- entire NG.9 ar> on strike whick
Department of  Government can
func ion, 1 would like ‘o know. Even the
Assembl 7 carnnot  fu-ction without thes
p-opl~. You row Parliament cannot furc
tion without your Marshals. Unde
such circumstances when the entirc ad-
ministrative  machinery has broken
down, 1is it not the responsibilty of
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this House to consider the matter seri-
ously and take appropriate action? And
when an hon, Member raises the question
in all seriousness you start . . .

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh): I want to know what
is happening at the back there?

SHRI M. N. GOVINDAN NAIR: I
think the Chair is there to look after these
things,

Madam, a very serious situation has
ariszn in U.P. when the entire administra-
tive machinery has reached a deadlock and
stopped functioning. The N.G.Os are on
strike; the Roadways people are on strike
and today we read in the papers that the
students are on the streets. And we have
got the information that more than ffty
students are already injured by lathi charge,
by tear gas and all that. Under such cir-
cumstances instead of trying to deal w'th
the situation in the way in which you have
been doing. you should have taken steps (¢
see that immediately the Government is res-
tored there by dismissing the existing Gov-
ernment and taking over the administration
there. I recall to your mind the situation
that arose in Kerala some time back. There
the entire admi istrotive machinery was
functioning. In the Assembly the ruling
party had a majority but because there was
an agitation outside you decided to inter-
vene and dismiss the Government. Why
should we bave double standards? And
here today the administrative machinery
has completely broken down. Tell me one
Taluk OTice that is functioning; tell me
one District Office that is functioning,

AN HON. MEMBER: Several.

SHRI M. N. GOVINDAN NAIR : Tell
me one court that is functioning in U. P.
When every limb of the administrative
machinery has broken down is it not a
breaking down of the Constitution? Should
not the Centre intervene and see that the
existing Government is dismissed and
President’s rule is imposed? And is it not
the responsibility of this House, Madam,
to deal with this? We are called Ravja
Sabha and matters that concern the States
in general should get a priority in the matter
of discussion in this House. That is why
we are called the Council of States. Your
existence is justified only when such serious



151 Reference to Calling

[Shri M. N. Govindan Nair.]
development are taken up seriously in this
House and a decision taken on them, There-
fore, Madam, my humble suggestion is .pat
immediate steps should be taken to dismiss
the Government there.

(Several Members stood up)

THE DEPUTY CHAIRMAN: Please
take your seats. This is no regular debate.
1 shall hear whom I want to. Have ycu
finished Mr. Nair?

SHRI M. N. GOVINDAN NAIR: 1
am finishing. Because a serious situation
has arisen in U.P. I request the Govern-
ment to take note of it and see that the
present Government there is dismissed and
President’s rule is immediately imposed.

THE DEPUTY CHAIRMAN: Mr. Niren
Ghosh; I think you had taken permission in
the morning from the Chair to speak,

SHRI NIREN GHOSH: I also gave a
calling attention notice that in Banda a2
miniature Jallianwalabagh massacrs hat
been enacted. Only 300 peaple were before
the court but there were 500 members of
the constabulary. And without any pro-
vocation the people were fired upon and
they were chased and lathi charged. The
advocates were inside the compound; the
police rushed in and fired all round. Ten
boys were killed—rather murdered—and
before the District Magistrate and the Sup-
erintendent of Police this firing went on.
When the advocates protested, they did
not stop it but they just chased them out.
When a photographer took photos he was
man-handled, his photos were taken away,
and he was tossed into the jail. And the
Editor of a paper, Shri Samadh of Chitrakut
Samachar was forced by the police that
he must publish only the official version;
and he was roped into a case and put into
jail. For two days no news was allowed
to pass; all the channels were stopped. Such
a thing can only take place under a Fas-
cist raj. At least some 30 to 40 penple
are missing. Their bodies are not in the
morgue; they are not in jail and they can-
aot be traced anywhere. That is the
situation in Banda. Por 12 days the hartal
has gone on despite everything and on the
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top of that the law and order situation in
U.P. has broken down. When you lathi!

Artent’ -

charge Government Hm; R
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police raj pure and simpic. 1 the el
is allowed to deteriorate, in ad o Stet
such scenes will be re-enacted. Not ol
that; T am sorry when the question is rais-
ed in Parliament brute force has been used
to eject Members of Parliament and such
a situation has been brought about for the
first time since indepondence in Rajya
Sabha. This is an ominous sign. You are
secuttling democracy. You have taken to
the path of oppression. We protest against
the very procedure that has been adopted
today in Rajya Sabha. After this we will
withdraw from the House as a mark of
protest. All aof us will withdraw after the
Members speak on the subject.
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SHRI
(Orissa):

BANKA BEHARY
Madam Deputy Chairman .

DAS

SHRI SYED AHMED (Madhya Pra-
desh) : Madam, they were going to with-
draw,

SHRI A, P. CHATTERJEE: It is not
according to your dictates. We will with-
draw when we wish it to be.

THE DEPUTY CHAIRMAN:
order,

Ord r,

SHRI BANKA BEHARY DAS: ., fadam
Deputy Chairman, I gave a calling atten-
tion notice on this subject. When the tem-
per is running very high, sometimes rea-
sonable words do not carry any weight.
Madam Deputy Chairman, whatever might
be the difference of opinion, the sitnation
in U.P. is very distressing. The entire ad-
ministration Is paralysed. There is no
difference of opinion about it, whatever
some of our friends on the other side
might say. Even friends on the other side
have said that the firing at Banda was
brutal. The situation ig not going to be
contained there only in U.P. We are told
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even the Central Government employees
have given an indirect threat that if the!
situation continued like this, then they
might also take recourse to similar action.
What will be the result? We cannot sit
here and say that it is a State matter. We
cannot sit here within closed walls and say
that it is a Stafe matter. Again, I, through
you, submit that when the situation in
West Bengal was very bad, the Home
Minister, Mr. Gulzarilal Nanda, had tc go
from this place. He intervened in the matter
and tried to settle the matter. So, the Central
Government should not take it as a ques-
tion of prestige and should not completely
rely upon the State Government, which
has misecably falled and which is tes-
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the question of dearness allowance ta set-
tled to the satisfaction of all. Therefors,
1 want again to plead that the situation is
not going to be contained in that State. I
again request you that if we want that the
House should maintain its dignity, both
sides should sit together and decide mat-
ters. We should try to help solve the situa-
tion in the State. Then, I again request
that the House may be adjourned today.
Both sides should sit together, discuss the
matter and try to settle the matter in U.P,
su that when we meet again there will be
nothing left to bother. Therefore, all these
points should be considered and a senior
Cabinet Minister should immediately go
o that State and iy w0 wttle the maMes

ponsible for the crisis that has come about zccording to the advice that has been given
there. Madam, again, I may remind you|to them through you.

that there was a great student unrest last

year in Orissa when the State Government, ¢yRI LOKAN\TH MISRA (Orissa)
miserably faled, in spite of the fact that' \¢.qam  the disturbances in  U.P. have
they had a brute majority in the Orissa ;cumed a lot of importance, not so much
Assembly. The Central Government had!p.cuyse the strihers have gone on strike,
to go and settle the matter, persuade them |y .+ pecause they have been struck very
to institute 4 judicial enquiry. The judicial |, .4 by the Government. Never in history

enquiry came and the student movement o ipere a parallel strike like this. Even
was withdrawn., So, I want agam.to Y- 4uring the British period, during the
peat that the Central Government, instcad long period of 150 years of the

of relying wupon the State Government. British regime, when the national spirit was
should act. We know how the Congress running so high in this country, the Con-
house is divided there. We also know that| gress organisation could not mobilise such
one group of Congressmen are reponed‘ a strike against the imperialists. That alone
to be with the strikers. Theie is no doubt o o how just their cause is. Even during
about it. So, it is not possible under the  , popular Government, when we have s

present circumstances for the. Sta.tc Gov- strike Tunning for thirteen days, which in-
ernment even to tackle the situation. Not official, that

Government
only that. They have no courage to tackle ve

cludes every

the situaton We all know that the de- <hows how just their claim is. (Interrup
mands of the Government employces are fron). If you want to irrigate everybody,
very reasonable, When devaluation has|mind you. it recoils on you. Therefore,

come about, the price le\:'el is _going up 1Madam- the Government should not dis-
Their immediate demand is for increasing miss this as purely an act of political moti-
the dearness allowance, The State Govern-

vation. I am told even the Lucknow Con-

ment ought to have entered into negotia- ]
tions with them. Instead, they wanted to gress Committee, the local Congress Com-
divert their attention, take to repressiveé mittee. has passed a resolution supporting
measures and the sitnation became worse. .. «rike. There is no doubt in anybody's
T now again plead, through you, to the mind, including that of the Government,
Government of India that some of the .
that the employees need a higher wage.
That needs consideration. As explained by

senior Ministers should visit that State, try

to settle the matter, try to see that the
Mr. Chandra Shekhar. maybe the Govern-
ment is not in a financial position to

State Government institutes a judicial en-
concede it immediately. In spite of all that,

quiry into the matter and try to see that
all the repressive measures that have been

their case is just and if they are told about
Instead of

taken are withdrawn. Both sides should
<it together and find out a formula, so that

it, the situation might change.
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[Shri Lohkanath Mista.] SHRI CHITTA BASU: LI .
aiming at them your bayonet and guns, if
you could persvade them to see your point (Af this stuge some hon, Members left the
of view, they are as patiiotic as our Home Chamber)
Minister here is. If they are explained to|

properly, 1 suppose they will  SHRJ 1. K. GUIRAL (Dethi): Madam,
4 PM. accept  the  position If the e Jast words uttered should be expung-
Governmen(  cannot  pay today | o4,

and if they promise to pay tomor- |
row, they will wait., But if the Govern- THE DEPUTY CHAIRMAN: They
ment goes on getting paralysed, one after will be expunged.
another, there will be no end to it. There
will be no democracy. Even if we talk SHRI JAISUKHLAL HATHI: Madam
here in the House about democracy, unless Deputy Chairman, friends opposite have
its spirit is maintained in the country, no mentioned various points ta bring home
amout of sermonising either in this House 'the various matters with which the Gov
or in the other House or in any other ernment of India was concerned, and
House, could keep democracy intact. Now,‘ therefore they said that it was admissible
the employees of the High Court have also Shri Rajnarain has quoted orticle 256 of
joined the strike. That is the height of it. the Constitution
Therefore, it must get the attention that
is duo. The hon. Home Minister will'
please pay heed to this side rather than
talk to his neighbour there.

(Interruption)

sitadt agar wdifear (=A7 93W).
IqaaTify AEREA, TH AW FT AT FEX
THE DEPUTY CHAIRMAN: = Mr.; g oo, 347 a4 fray stvar 1 29 o3 @
Hathi, please listen to what is being said N
in the House. Y 344 T AIAA 97 g9 T4 FEW
TEX T 1 2 AW A AT qgT FQA
SHRI LOKANATH MISHRA : Please lis- = 58 wfaz 1) = % T
ten to better counsel. Do not listen to bad} Eb‘rjﬁrsf VTI’?;T Bt e L iﬂ‘ﬁ' & W
advice. | SIG 8H qET 88 ART g |

‘(At this stuge the hon. Member left the
THE MINISTER OF STATE IN THE Chamber.)
MINISTRY OF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI): I agree that| gupy JAISUKHLAL HATHI: Rsjm-
yours is a better counsel, but I would not | rainji has quoted article 256 of the Cons-
admit that his is bad advice. titution and also articles 356 and 353, In
THE DEPUTY CHAIRMAN: Please | the morning when he was going on with
wind up. his speech, it was at least some satisfac-
tion to me that he was referring to the

SHRI LOKANATH MISRA: There-, provisions of the .Constitution, and' 1
fore, 1 would again urge that before the ‘ thought he was going to argue co;sut'\[xl-
wi

situation goes out of control, let the Home |tionally on constitutional points.

Minister immediately intervene in the mat- | now deal Wl:th the various provisio-ns o?
ter and bring back peace in the country. | the Constitution under which he mmg:t.n{n—
ed that this subject was the responsibility

THE DEPUTY CHAIRMAN: I think| Of the Government of India.
we.hgvc had enough. Mr. Hathi will reply. The first article of the Constitution that
This is no debate. he quoted was article 256. 1f the House
SHRI CHITTA BASU (West Bengal): | reads carcfully this article, it nowhere

Madam Deputy Chairman, T must be gives power to the Central Government to
allowed to speak interfere with the Government of the

State. It gives power, but where?
SHRI JAISUKHLAL HATHI: Madam
Deputy Chairman

##* FExpunged as ordered by the Chair.
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“The executive power of every State
shall be so exercised as to ensure com-
pliance with the laws made by Parlia-
ment and any exisung laws which apply
in that State, and the executive power
of the Union shall extend to the giving
of such directions to a State as may

appear to the Government of India to:

be necessary for that purpose.”

‘That is. when Parliament has passed cer-
tain laws and a certain State Government
does not implement those laws or does
sometling in contravention of the laws
passed by 'Parliament, then under the fed-
ral structure the Government of India or
the Union Government has the power to
direct the State not to impede the work of
the Government of India or impede the im-
plementation of the law passed by Parlia-
ment. That does not at all give power to the
Government of India to issue day-to-day
direction,

Then he mentioned article 356 of the Con-
stitution :

“If the President, on receipt of a re-
port from the Governor of a State or
otherwise, is satisfied that a situation has
arisen in which the government of the
State cannot be carried on” etc.

The question is Rajnarainji and others have
brought forth various facts, whatever may
be the facts, the President has to be satis-
fled that the government of the State can-
not be carried on in accordance with the
provisions of the Constitution, It is sur-
prising that, on the one hand, the argu-
ment made is that there is no Government,
On the other hand, they want this Govern-
ment to issue direction to that Government
which, according to them, does not exist.
These are two contradictory things. But
my submission is that there is no material
for the President to be satisfied that the
Government of U.P. is not run according to

the provisions of the Constitution, It is
true that there have been strikes, there
have been agitations, there have been

various incidents, but all these cannot mean
that the Government of the State does
not function according to the provisions of
the Constitution. Therefore, Madam_ with-
out going into details, the provisions of
the Constitution which have been cited are
not at all relevant. and mv <ubmission is
that the Central Government has no res-
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' ponsibility so far as this subject-matter is
concerned.

THE DEPUTY CHAIRMAN: We shall
go to the next item, the Insecticides Bill.

SHRI B. K. P. SINHA (Bihar): Madam,
1 would like to put one or two questions
to the hon. Minister because 1 have slight-
ly different views on the interpretation of
the Constitution; different from that he
has put. It is really an issue of a general
nature and such issues would be coming
[ up very often in this House. He has right-
ly interpreted those articles of the Consti-
i tution, but when an emergency is in opeta-
tion the Central Government has the
"power to issue directions to the State Gov-
| ernments in respect of certain matters,
matters which the Central Government
would like to choose. Secondly, article
356 contemplates that a State Government
lshall be superseded if the constitutional
| machinery has failed. The article does
not say that it is only on the report of the
Governor that the State Government shall
be superseded.

SHRI JAISUKHLAL HATHI: I have
not said so.
, SHRI B. K. P. SINHA: The article

says: “If the President, on receipt of a
report from the Governor of a State or
otherwise, is satisfied”. The expression “or
otherwise” gives an extensive area of opera-
tion to the President which means the Gov-
,ernment of India and the Parliament of
\Imdia. Since he has taken a view in this
case—maybe I do not dispute that in
llhis case there is no justification; rather
| there is justification, in my opinion ample
‘justiﬁcation for what the Minister has
| said—~but would he kindly consider it from
these aspects so that in general when
situations of an aggravated nature arise
Parliament does not feel itself helpless in
dealing with those situations?

SHRI JAISUKHLAL HATHI: 1 will
clarify the point. I am thankful that the
hon. Member has raised this question. I
never said that it should be only on the
report of the Governor because I read
the article which says “or otherwise”. But
the basic point is that the President must

be satisfied that a situation has ariser ™
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{Shit Jawsukhlal Hathi.] the purpose of national defence, for po
other purpose. That is the policy which
we have made., On the one hand, they
want that it should not be used and, on
the other, they say that this should be
| used. But the point is that even then, there
)is no responwmbility, even with regard to
article 353.

which the government of the State cannot
be carried on in accordance with the pro-
visions of the Constitution. It is not that
it should be only on the report of the
Governor, 1 never said that. But there
may be other information, information we
have, the House has given. But again it
should be sufficient to satisfy the President

that a situation has arisen whereby the| SHRI D. THENGARI: I want a clarifi-
government of a State canmot be carried  ©allon-
on according to the provisions of the Cons- ) .
titution. That is onme part. So far thatg THE l.)EI.)UTY QHMRMAN: What is
situation has not arisen. We are not satis- the constitutional point?

§ tuati isen.
ed that that situation has arisen | SHRI D. THENGARI: T want to ask
SHRI B. K. P. SINHA: Does it not im-1 Whether any objective criterion for the satis-

ply that Parliament can bring to the notice , faction of the President is prescribed to

of the President that such a situation has determine whether or not the Govern-
arisen? mental machinery under the Constitution

has failed. Tt
SHRI JAISUKHLAL HATHI: What ’
is to be done under the Constitution is, SHRI JAISUKHLAL HATHI: It would
when the President is satisfied, he issues a be -when the President is satisfied that the
proclamation first. Government cannot be run. There can be no
criterion. It depends upon the situation
SHRI B. K. P. SINHA: Cannot he be arising in different parts at different times
satisfied by discussion in Parliament? It is and at different places. It may be that
not ruled out. That is why I made it when a Ministry resigns and there is no
clear that [ am raising a general issue, not other Ministry or a party which can take
this particular U.P. issue. it over, the Government can come to the
conclusion that it can be done. It may be
SHRI JAISUKHLAL HATHI: Merely (hat there may be a disaster of a vast mag-
by discussion in Parliament it cannot be pimmde where it may be found that the
established that the situation has arisen! Government cannot function. So, it sli
there. We know what the situation is and! depends upon certain circumstances pre-
therefore it is not a situation where the yajfing in different parts at different times.
government cannot be carried on. It is nol Tpere cannot be one standard to determins
that the U.P. Government does not run. that, Bul the main thing is that at the Presi-
There may be agitations, there may be gent must be satisfied that that position
strikes and so on, but to have strikes, tol .o aricen.
have agitations, to have lathi charges, these'
are things which by themsclves do not| THE DEPUTY CHAIRMAN: Now we
mean that the situation has arisen. But| go to the next item, the Insecticides Bill,
he also quoted article 353. During the| 1964,
emergency the Government have power|
to issue directions, The House knows very
well that although the emergency proclama-
tion is in force, the Government have
made a policy statement, and which the | ENQUIRY KI CALLING ATTENTION
House has approved, that the Defence of NOTICE

Tndia Rules and other things will only be
used so far as the States on the border| SHRI M. P. BHARGAVA (Uttar Pra-

like Jammu and Kashmir, Tripura, Mani-| desh): Madam, before you go to the next
pur, etc., are concerned and that too im|item, I have a submission to make. I and
relation to the defence of India. In other|several other hon. Members of this House
words, it is used with the concurrence of | have given a Calling Attention Notice about
the Government of India and that also for| the matter which was raised here on ths




